
a 

IN THE CENTRpIJ ADMINISTRATIVE TRI:3UNAL  
CtJrTAOK BENCH: CUrTACK. 

ORIGINJ. ?PPLICATIcN NO: 209 OF 1994 

Date of decision: 22nd April, 1994 

Chndrakanta D-s 	 Ac'ol ic nt 

Versus 

Union of India & Others 	... 	 Respondents 

(FOR INSTRUcrION) 

1. 	hether it be referred to the reportes or not? AT 

2, 1,vhether it beacjroulated to all the Benches of the 
Centr1Admini4tratjve Trjbuns7 

___ 	 4 
(H.RAJEVR3 	 (K. P. ACHYA) 
MEBER( RAT lyE) 	 VICE- CHAIRMAN  

,4ftA 91. 



CENTR?L ADMINISTRATIVE TRIBUNAL 
cTJTTJcK BENCH :CUTTAcK. 

Original Application No.209 of 1994 

Dte of decision:pri1 22,1994 

Chendrakanta Des 	 000 
	 Applicant 

Versus 

Union of India & Others 	... 	 Respondents 

For the Applicant 	... N/s -.K.Dey,B.B.Patnik, 
H.K.Nayak, 
7dvocates. 

For the Respondents •.. Mr. Akshya Kurnr J4isr, 
Addi...: Standing Courisel(Central) 

-.-.- 

CORAM: 

THE HONOYRLE MR. K.P. ACHAYA VICE- CHAIRMAN 
& 

THE HONOURABL MR. H.RAJENLRA PRAD,EI3E(ADMN.) 

J U D G N E NT 

K.P. ACHARYA, V.C. 	We did not like to keep this metter,unnecessarily 

pending • we have heard mr, Dey 1enned counsel appearing 

for the petitioner and Mr, Akshya Kumar Misra icarned Addi. 

Standing Counsel (Central). 

2. 	petitioner's apprehension is that if the case 

of Shri Subash Chendra Kandey is considered in compliance 

with the judgment passed in O.7. No.132 of 1994 disposed 

of on March 18, 1994 then he may be selected because he 

is a graduate whereas the petiticner Shri Chandrekanta Das 

is a matriculate. Further it is submitted by the learned 

counsel apoecring for the petitioner that the Sarapancha 

hd made correspondence with the Assistant Superintedent 

of Post Offices indicating that SubaSh Ch, Kandey has made 

a false statement in his application that he is not serving 
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any where though in fact  he is serving in a particular 

Company and therefore, he should not be selected. At 

this stage, we do not like to express any opinion on 

both these lssues•  The appointing authority is competent 

to take into consideration these matters and arrive at 

his own conclusion adjudc ing be suitability of differen 

candid-tes. We express no opinion and the matter is 

entirely left to the appointing athority, Thus, the 

Oiginl appiicaion is accordingly disposed of.No costs. 
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ME!BER(A4$IIISTRATIVE) 	 VICE CHAIRMAN  
a. #PR 96 

Central Admjnjstratje Tribunal, 
Cutt Ck Bench,cutt ack/K.Mohanty/ 
22.4.1994. 


